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D EPARTMENT OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ V. 
PATIL): (a) Yes, Sir. 

(b) The capacity established in the exis-
ting heavy water plants is approximately 
equal to the current dem ands for heavy 
water. Two more heavy water plants are 
also being e tablished. 

(c) Does not arise. 

Periodical review of the implementation 
of personnel policy in tribaJ areas 

3913. SHRIMATI SUMATI ORAON : 
Will the Minister of HOME A FAIRS be 
pleased to ~ tate : 

(a) whether in conformity with the 
recommendation of the Working Group on 
Tribal Development during the medi um-
term plan, 1978-83 appointed by the Union 
Home Mini try. Standing Committees have 
been set up at the Stale ar..d national level 
to pecially review periodically the imple-
mentation of 'personnel policy' in tribal 
areas of the country; 

(b) if so, how often such periodical reviews 
during the Si xth Plan period, have been 
undertaken by the Union /Bihar Government 
and what suggestions/conclusions, if any, 
have so far emanated out of these reviews; 

(c) if not, the reasons therefore; and 

(d) the proposal, jf any, to effect imple-
mentation of such a recommenoation ; if 
so, timeframe proposed therefor and if not, 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR) : (a) Subse-
quent to the report of the Working Group on 
Tribal Development during the medium-term 
Plan 1978-83, the Working Group on Tribal 
Development durin~ the Sixth Plan 1980-85 
and the Group on Admini trative Arrange-
ments and Personnel Police in tribal areas 
appointed by Home Ministry have gone 
into the que tion of personnel policy in the 

tribal areas. Government have accepted 
the specific recommendations of the Group 
on Administrative Arrangements' Personnel 
Policy in tribal areas and implementation of 
the recommendations is being pursued with 
the States. 

(b) to (d). Implementation of 'personnel 
policy' in tribal areas is being reviewed twice 
in a year by this Ministry with the repre en-
tatives of the State Governments including 
Bihar Government while finalising the 
tribal sub-Plans of the States. Vacancy 
position in the posts in tribal sub-Plan areas 
and provision of monetary and non-mone-
tary incentives to Government are specially 
reviewed in these meetings. 

Meetings of Chief Ministers and/or Chief 
Secretaries of Tribal Sub-Plan 

States/UTs. 

3914. SHRIMATI SUMATI ORAON : 
Will the Minister of HOME AFFAIRS be 
plea5ed to state : 

(a) when were the last meetings of the 
Chief Ministers and/or Chief Secretaries of 
Tribal Sub-Plan (TSP) States/Union Terri-
tories were convened by the Union Home 
Ministry either in groups or in :solation to 
discuss and review the progress of the Tribal 
sub-Plans during the Sixth Plan period; 

(b) the main issues discussed in the mee-
tings and major decisions arrived at ; 

(c) what were the impressions of the 
Home Ministry about the overall functioning 
and progress so far during Sixth Plan period 
of the Tribal sub-Plans in States/Union 
Territories in general and in Bihar in parti· 
cular ; and 

(d) whether any efforts were made on 
the part of the Home Ministry during such 
meetings to identify the States/Union Terri-
tories running the Tribal sub-Plans reasona-
bly well .during the Sixth Plan and tbe State/ 
Union Territories having none too satis-
factory performance on this front so far ; 
if so, details thereof and if not reason~ 
therefor? 
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THE MIlo_OSTER 017 STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RA JAN LASKAR): (a) The 
last such meeting of the Chief Mini ters of 4 

tates : Bihar, Madhya Pradesh, Ori sa and 
West Bengal wa convened by the Home 
Minister on 17th February, 1983. 

(b) The following items relating to Tribal 
Sup-Plan/Tribal Welfare Schemes were 
d iscussed and important suggestions for 
i~provement of the various programmes 
made: 

(1) Orientation of tribal sub-Plan 
towards family benefitting schemes. 

(2) Programmes and administrat ive 
machinery for development of Pri-
mitive Tribes. 

(3) Streamlining of administrativ.! 
structure and personnel policies for 
tribal areas. 

(4) Rehabilitation of displaced tribals 
on account of location of irrigation, 
industrial, mining as well as other 
projects. 

(5) Gredit-cum-marketing structure for 
tribal areas. 

(6) Forest poJjcy a~~ tribal develop-
ment. 

(7) Monitoring and Evaluation. 

(c) and (d). The meeting was not con-
vened to make a comparative a~sess(llt1nt 
of the performance of the Tribal sub-PlaI')'; 
o . the S(ates. 'R.eview has revealed tbat tl)e 
tribal pJ;ogress are b~ing irnplemen~ed by 
thct Stat((s in fairly satisfactory mt)nner. 
Progress of implementation is being re~ie­

wed by this Ministry from time to time 
wttil~rfin~lisip~ tbe Tribal Sub-Plans. 

3915., S~~1 MADHA VAO SCINDIA : 
Will the PRIME .t\1JNI$TER be pleased to 
state: 

(a) whether despite the estabJispmt:pt of 
independent Departments of Environment 

both at th Cent(c and in the vari04s, State _ 
large number of vehicles go about blowing 
out clouds of smoke on the roads, choking 
and blinding the road users with impunity; 
and 

(b) if so, the details of the steps, both 
legislative and executive, so far taken and 
are proposed to be taken at the Central and 
State levels to prevent this h Izard? 

Tl IE 0 PUTY MINISTER IN TH 
D PARTMENT OF ENVfRONMENT 
(SHRI DIGVIJA Y SINH): (a) rt is true 
that large number of heavy tonnage vehicles 
like trucks. buses etc., plying on the roads 
of cities in India emit smoke of high densi-
ties. 

(b) The me:J.sures taken so far or pro-
po~ed are as follows : 

(i) The provision of the Motor Vehi-
cles Act are being generally invoked 
:1t presen t to check emission of 
smoke from vehicles. 

(ii) The Air (Prevention and Control of 
Pollution) Act, 1981 has beeon enac-
ted . The Central and State Pollu-
tion Control Boards have been 
empowered to implement the Act 
to abate t~e air pollution problems 
including those from vehicular 
exhausts. 

(iii) The Central Board has conducted 
vehicular emission inventory studies 
in Delhi to find out the impact of 
vehicular emissions on the ambient 
air quality and has made some 
recommendations for ameliorating 
the situation. 

(iv) The Central Board has constituted 
a Committee to evolve Emission 
Standards. 

(v) Efforts are being made to persuade 
vehicle manufacturers for reducing 
air pollution from automobile 
exhausts at the production stage. 

(vi) Municipalities of Ahmedaba,,_ 
Delhi, Bombay and Pune have been 




